
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERASAD BENC4: AT 

- 	
HYDERABAD 	

3 
* 	

REVIEW PETITION No.14 OF 1990 
IN 

=flhwnWORIGINAL APPLICATION NO. 618 OF 1989. 

DATE OF ORDER: 

I 

BETWEEN: 

N.Suresh Kumar 	 APPLICANT(S) 

AND 

Divisional Railway Manager, 	 RESPONDENT(S) 
South Central Railway, 
Vijaywada 
& another 

FOR APPLICANT(S): Shri V.Krishna Rao, Advocate. 

FOR RESPONDENT(S): Shri N.R.Devaraj, SC for Railways. 

II 

CORAM; 
Hob'b1e Shri J.Narasimha Murthy Member(Judl). 

Hon'ble Shri R.Balasubramanjan, 	Member(Admn). 

Whether Reporters of local papers maybe 
allowed to see the Judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the 
fair copy of the Judgment? 	

J 
Whether itaeds to be circulated to 
other Bench7of the Tribunal? 

Remarks of Vice-Cairrnan on columns 
1,2,4 (to be submitted to J-ron'ble Vice-
Chairman where he Is not on the Eench) 

HJNM 	HRBS 
M(J) 	71(A) 



REVIEW PETITION No.14 OF 1990 

IN. 

ORIGINAL APPLICATION No.618 OF 1989. 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY HON'BLE 
SI-fRI R.IBALASUBRAMANIAN, MEMBER (ADMN). 

This is,a review petition filed under Rule 17 of the 

Central Administrative Tribunal (Procedure) Rules, 1987 

in O.A,No..618 of 1989 by Shri N.Suresh Icumar against the 

Divisional Railway Manager, South Central Railway,Vijaywada 

and another. The judgment in the case of 0.A.No.618 

of 1989 was pronounced on 5.2;90. 

This cevew petition seeks review on the grounds 

that the. Tribunal did not consider the Full Bench 

judgments in the case of Gafoor Mia Vs. Director, DMRL 

and also Premnath K.Sharma Vs. Union of India. 

It is seen on a closer scrutiny that the copy of the 

enquiry proceedings/report in sheets was furnished to the 

applicant along with the order of punishment passed 

on 24.10.88 by the Sr. DME, Vijaywada. This straighEway 

attracts the decisions contained in the Full Bench 

judgment in the case of Premnath K.Sharma Vs. Union of 

India. 

The order of punishment was passed, by the Sr. DME, 

Vijaywada. This attracts the conclusion in the case of 

p 

Gafoor Mia Vs. Director, DMRL (Hyderabad). 
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5. The punishment order was not passed by the 

appointing authority. This viplates the decision 

in the case of Gafoor Mia Vs. Director, DMRL 

J 1988(2) SLJ 277 (CAT) I. The impugned order 

No.5/P. 5/111/88/48 dated 24.10.88 issued by the 

Sr. DME, Vijaywada cannot be sustained in law. 

We therefore quash the said impugned order dated 

24.10.88 issued by the Sr. DME, Vijaywada. There is 

no order as to costs. 

+ 	 tL4 

C J.NARASIMHAMURTHY ) 	C R.BALASUBRAMANIAN) 
Member(Judl). 	 Member(Admn). 

Dated 
c?J1ZVt_cL. \1%4 

.¶&.DEPUTY REGISTRAR(J) 

TO: 

The Divisional Rajiway Manager,, South central 
Railway, Vijayawada. 

The Senior Divisional Mechanical Engineer(L) 
souto central railway, Vijayawada. 

One copy to Mr.U.Krishna Rao,Advocate, 12-11-1144, 
Boudhanagar, Secunderabad-500 361. 

One copy to Mr.N.R.Davaraj,sC for Rajlways.,CAT1I-$yd. 

One spase copy, to Hon'ble Mr.R.Balasubramanianit  
Member:(A), CAT.,Hyderabad. 

One spare copy. 
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Draft by: Checked by: Approved by: 

O.R.(J)  

Typed by: 	 Compared by: 

IN THE CENTRAL AOIIINISTRRTIUE TRIBUNAL 
•. 	HYDERABAD BENCH. 

HON'BLE MR.B 
	YASIM 	(v.c.) 

A 
HON'BL FIR. 	RYARAO:P9 BER:(JUDL.) 

A N D 

HDN'BLE MR.J.NARASIMHA MURTHY:(1fl)(J) 	_-'• 

A N D 
HONBLE MR.R.BALASUBRAMANIAN:(M)(A) 

DATED: 

of/JUDGMENT: ( 

in 

Admittqd and Interim 
dirthcti\ons.issued. 

Allowed\ 

Dismissa\ for default. 

Dismiased\ 	 - 

Disposed o\ with direction-. 

- 	M.A. ordere1. 

No order as to costs 

Sent to Xerox an: 
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